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In The Central AdministrativÔ Tribunal 

GUWAI-IATI BENCH : GUWAHATI 

ORDE1. SHEET 
APPLICATION N 	 OF 199 

Applicant(s), 	/ 	cA.' 

Respondet(s) O 

Advocate for Applicant(s)  

Advocate for Respondent(s) 

- Notes Gf the Registry 

torm ici fflbr3 U.tj 

F.cI Pc 

ieoeci vijo 

.v 

19.5 .00 

Order of the Tribuna 

Heard Mr B&Malakar, learned counsel 

for the applicant and considered the 

application. Considering the facts of 

the case and the pleadings it appears 

that the applicant is having a second 

wife and in view of this departmental 

enquiry on this 	cannot be stayed. 

In my opinion the applicant has no case 

to challenge the departmental enquiry. 

2 Hence the O.A. is rejected in lirnirie 

at the admission stage. 

9 41-- - 

Member (J) 
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IN ThE CENTRAL ADNISTRATIVE TPBtAL : GAHATI BEN. 

GUWAHATI. 

0. A.jT 	/2000. 

Nirmal c!h. Das 

vs. 	- 

Union of India & ors. 

I N D E X 

Particulars 	 Annex ure 

 Application ti/s 
1 of the CAT Ac 

 Varification 

3 • .Annexure A 

4. AnneXure - B 

S. Annexure - C 

6. Annexure - D 

7. Annexure - E 

S. Annexure - P 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

An application undsr Scticn 19 of the. 

Central Administrative Tribunal Act 

1985. 

Dinf fili ngS 

R!ci strati ojN at t F y s( 

Signature: 

REGOSRAR 
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1. Particulars of the 

applicant 

: i) Shri Nirrnal ChandraDs 

Motor vehicle drjvr, 

.Central Water Commission, 
NEID - II, Zema BaLk, 

Aizo1. 

I 

i( 	Particulars of the 

respondents 

(b) Address for service 

of noticos 

The Union of Indi 

represented by the 

Superindending Engineer 
C.W• C • , North..estern 

I nvesti gati on" Ci rc le 
Jintt P1h15icñ, 
Nongahilliang, 

Shillong. 

ii) The Executive Engineer, 

C.•W. C. NEI D. II, 2 ama 

Bak, Rizwl, 

As above. 

. 

(c) Particulars of the 

order against whjch 

this application has 

been made 

Memorendum N o 1 NEI D/Cnf-1/ 

C.333, dtd. 1112—g9....... 

issued by the Superintending 

Engineer, NEID Circle, 

C,W.C,, Shillng proposing 

to hold an enquiry against 

the applicant under rule 

14 of the ccS(ccj Rules, 

1965. 

S 
S 

20 Jurisdiction of the 

fribunal 

p  

The applicant declares that 

the subject matter of - 

this application is 

•uithin the Jurisdiction 

of this Tribunal. 

r 	.. 	., 
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Limitat.Qn :- 

Facts of the Case 

: The applicant further 
declares that the 
application is within the 
limitation prescribed by.  
Section 21 of the CAT 
Act 1985. 

: (1) The applicant is working 
under the Respondent No.2 
as a Motor Vehicle Driver. 
He is a permanent employee 
in the department. The 
applicant have his married 
wife Smti Doli Das and 
there are three female 
children out of their 
deadlock. 

That the applicant begs to state that he 

having 3(three) female children was rather disappointed 

as a very basic concept of marriage under Hindu 

Phyosophy is to have a son. He having failed in this 

respect decided to have a second wife to his thinking. 

The wife of the applicant also gave her consent. 
I 

That the applicant begs to state that 

there was an work-charged Kallasi in the department 

named Smti Tulsi Maya who has no other members in, 

her family. Both the applicant and said 5mti ulsi 

Maya entered into an agreement of marrying each other. 

f 

S 
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Sinti Tulsi ;aya was aware of the fact that the 

applicant was a married man and he had three female 

children. The negotiation Was conducted in presence of 

the first wife of the applicant Smti Dolit Das who gave 

her consent willingly in the hope that the applicant's 

desire to get a son might be fulfilled. Acr jngy,

12  the marriage be twe en the applicant and Smti ulsi Maya 

took place on 14.11.98 at Puspak Shiva Nandir as per 

Hindu Retua].s. At the time of marriage, the first wife 

of the applicant and his three female children were 

also present. 

(iv) 	That the applicant begs to state that the 

marriage having been performed as above. A Joint complaint 

was lodged by some of the employees of the department 

before the respondent No.2 alleging that Smti Tulsi 

Maya and the applicant got the marriage performed 

without the consent of the guardian of Sitj Tulsi Maya 

By this conduct of the applicant, the residents of 

CWC Collony got annoyed and complained that their 

conduót created nuisance and the law and order problem 

was also created. 

A copy of the said complaint is annexed herewith 
and marked as giexure- A to this application. 

(v) 	That on receipt of the said Complaint, the 

/ 

AF 
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~gineerExecutive 	i.e. the Respondent No.2 lodged a 

first information report with the D.C. BaEnkawn Police. 

Station, Aizawl to inquire into the performance of the 

marriage and to report the matter to him and on getting 

the same information, the O.C. sent an sxq•  inquiry 

report to the Respondent No.2 on 30.12.98. In this 

report, the 0 .0 • $ tate d that during interrogation both 

Shri Nirma]. Chandra Das and Tulsi Maya admitted their 

marriage at iuspak Mandir on 14.11 • 98. 

A copy of the said report is annexed herewith 

and marked as Annexure - B to this application. 

 That the applicant begs to state that 

both the applicant and 5mti Lu151  Maya sworn 'an 

affidavit before the Magistrate, 1st Class, Aizawl 

admitting their Marriage. Another affidavit was also 

sworn by the First wife of the applicant Smti D 0 j Das 

stating that she gave her consent freely and voluntarily 

that she did not have any objection as the first wife to 

have seôond marriage between her husband and Smti 

Tu]si Maya in the hope of getting a male child. 

Copies of the affidavit are annexed herewith 

and marked as Annexure - C and C 1  respectively. 

That the applicant begs to state that on 

/ 
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receipt of this report, from the Police, the respondent 

No.2 submitted a confidential report to respondent No.1 

on 19.1.99 vide letter No.NEID-II/Con-II/98-99/122. 

In this letter, the respondent No.2 informed the respon- 

dent No.1 that illegal marriage took place between 

Sti Nirinal Chandra Das, d1iver with Smti Tulsi Maya, 

work-charged Kallasl. Along with this letter, the 

Police report, Um affidavit sworn were also sent to 

the respondent No.1 for further action. 

A copy of the letter is annexed herewith and 

marked as 	exure- D to this application. 

(viii) 	That on- receipt of the said letter the 

respondent No.1 issued a memorandum under No. NEIC/Conf-I/ 

99/C3339 dtd. 11.12.99 proposing to hold an enquiry 

against the applicant on the ground of his alleged mis-

conduct of marrying second time during the life time 

of first wife. Alongwith the me moranduin, the article s of 

chargç and the statement of impuration were also submitted. 

The article of charge reads : 

That the Said 8hri Nirma]. Chidra Das 

,hile fundtioning as motor Vehicle driver 

in NorthEastern W C.w.C11, Aizawl during 

the period from 14.11.98 to the date 

entered into/Conduct the second marriage 

/ with Smti Tu1i Maya, an employee of NEIl)-

II, C.W.C., Aizawlon 14.11.98 inspite of 

having spouse. Since Shri Nirmal Ch. Das 

-0 



. 

-7.'.. 

is a Central Government employee, his 

action amounts to mis-conduct or mis- 

behaviour under Rule 21 (II) or CCS 

(Conduct Rules, 1965) and dis-quálified 

him for continuation in Government 

service • 

(ix) 	That on receipt of the said memorandum 

and the Brticle of charge, the petitioner filed 

a written statement on 29.12.99 stating inter alia 

that the performance of marriage by him with Smti 

Tulsi Maya, a Khalasi working in the ñ C.W.C. is 

true that the said marriage was performed with 

due consent from the first wkfe of the applicant and 

Stj Tulsi Maya was also aware of the fact tlat the 

applicant had a spouse living with three female 

children. The applicant further stated that the 

marriage was performed with due consent from his 

first wife Smtj D011 D as and it was considered a 

religious obligation to have a female children as per 

the H"indu belief. The applicant further stated that none 

of the parties to the marriage lodged any complaint but 

the complaint Was lodged by some other euvious persons 

who had no locus-standj. 

A copy of the said written statement is enclosed 

herewith and marked as Annexure - E to this 

application. 

1 

00 
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hat the app].icant begs to state that 

Section 494 IPC provides "whoever having a husband 

or wife living marrying in any case in which such 

marriage is void• by using of its taking during the 

life of such husband and wife shall be punished with 

imprisonment or either for a term which may extend to 

save yourself and shall also be liable void. In this 

section, the mensrea i.e. guiltykknowledge is necessary 

ingredience of offence under Section 494 and in order 

to attract Section 494, the first marriage must be 

valued one capable of creating a legal marrital 

relationship. In this case, no doubt, the second marriage 

took place, but the consent Was obtained from the first 

wife and as such the gravity of the offence is cooled 

down. 

That the applicant begs to state that this 

being the position. There is no need of initiating 

a proceeding by the authority against him. The police 

has already registered a case and in the case so 

registered by police, regular trial is expected. The 

authority would have ample time to proceed against 

the applicant in the event the case before the police 

is proved. The proceeding contemplated therefore is of 

no use. 

That the applicant begs to state that though 

the proceeding against him is started there will be lot 

01 

of obligation and the applicant who is a poor employee 

I 	
*~C~- 
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will have to suffer. Therefore, the applicant filed this 

application bonafide and for the ends of Justice. 

REMEDIES EXHAUSTED : 

The applicant filed written statement, both the 

wife sworn affidavits  stating that both tk of them 

were consenting parties to the marriage, the respondent 

authority has not considered the same. 

MATTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE THE COURT 
 

The applicant has not filed any case in any 

Court in connection with this matter. 

RELIEF SOUGRT :- 

Under the circumstances, the applicant prays 

that the proceeding contemplated by the respondent 

authority vide 1"emo No.NEIC/Conf-I/99-c-333, dtd. 

11-12-99 be set-aside and quashed. 

S 

LEGAL GROUND : 

The applicant prays that pending disposal of 

this application, the proceeding contemplated against 

the applicant may kindly be stayed. 

Particulars of I.P.O. : 

H 	
0 
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NO.OFIPO : 

Name of Post Office : 

Qifice at which payable : 
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9 • List of Aimexures : 

Combine complaint. 

Police report. 

Affidavits. 

Report by Respondent No.2 to Respondent No.3. 

5 iVi 	randuin dated 11.12.99 issued by 

Superintendtfl Engineer, NE Circle 

6. Written statement by the appellant. 

. 
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I, Shri ilirmal Chandra Das, aged about 48 years, 

the applicant abovenned do hereby solemnly affirm and 

verify that the statements made in paragraphs 	 \i1 

V )  )4).5'j 4) 4,3 ) 1' 	of the application are true to my 

knowledge and those made in paragraphs 	
V '4 

being matters of record are true 

to my information derieved therefrom which I believe to 

be true and the rest are my humble submission be fore 

this Hon'ble Tribunal. 

cit-. 

SIGNATURE 

I 

I 
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T1ic Psecutive Enqineer, 
North !'ThnL'rn lnv;Dvn .11, 
Cen tra I Wn ter Comrni.ss ion, 
Aizawl 

Sub 	: Coiibine complaint 	regarding 	i'legal 
according to Hindu t'4arriage Act. 

marriage 

'3 
c' 

We, 	t:!1 i- es iclents of CWC colony complex, 	Zeinahawk, Aizawl 

stat i nq 	1 COIJ11D 1 TiC compla mt on the 	untoward 

h fl 	iii mIr ':n 1 oil \ COI(lfl 1 CX 

Miss Tulsi Maya, acie 25 yrs. and her brother Shri Sukh 

t3 ) I a (I 1 r 	wt 	•iIOj U d by the res iden t:s /emp ioyees 	of CWC 	colony 

• 	 ('OInpIeX 	ft el 	piry of her father late H.B. PracThan then Casuai 
• labour. Titic j was qiven a service on the compassionate 

ground as W/C Khalasi and provided sympathetiCallY a guardian • to 
guide / look after for the sister and brother on the approval of 
the Executive Enqineer and sen.ior residents of colony to Shri 
t-Iindi.i Ra , )r iver and s tayeci in the juarteL' of Hindu Rai , Driver 
( sJiart- a(:como(lal1on 

All 	a sudden on the 24th Dec' 93 we came, to know that 
Tulsi. Maya inai:ried with a already married person, • Shri Nirmal 
Chariclr.a Das, 9tver of this office (just very next neighhour of 
Hindu Rai guardian) having a wife and three daughters without 

any consent: frcm guardian and liei' brother, which is absolutely 

lUegal according to hindu marriage act. 

The matter / happens was reor.'ted by Hindu Rai, guardian\"to 
yourself and toqether ell the residents went to the quarter of 

Ghri. Jjrma1 Cliancira DasA'confirlil the matters. Both Nirmal Chandra 

Das and Tulsi Maya dAcleare..,pubiiCallY iii the presence , of 

yourse].f and residents of col q uy that "we have married before 

1 and h1f month in the PushDak Mandir". Nirmal Chandra Das.1  he -  is 

keeping both wives in his allotted quarter. Due to this residents 

are annoyed to their unexpected behaviour created nuisance, 

disturb i ni 1 aw and order in the res iden tu people of colony. 



• 

Hence the residents of CWColOnY desires to investigate the 
matter from %he cmpetent nthoritY whether they have been 
married or nod:. If married they should be out from the colony 
complex Iinmeciit2lY as well as siijtable action may be taken i 

from your end please. 

Th'-' uIve sar. was inad 	in my preser1C temefl  

Yours faIthfUllY: 

Name & Designation 	 - 	Signature 

j, NJ 

) 
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The 	eUt1ve Enier, 
C.\1.C. 	mabaWkb 

Subi 	
EnquIrreporto 

sir, 
With reference to the memO cited above I am to 

mi 
onn th t Sri .Ni nnal Cha nd ra Da s, 

driver of C .Vt , C. and 

his two wjvCS wcre 
called at p01ic Statiflfl and an enq 

was condUCtCd' ut1g their prilifl1fla 	
je gatbon they 

Maya admitted that both married 
Nial Chand Das and TSi  
at PuShP Maridir. Zemabawic on 1.11 

•9 
and in this regas 

they have submitted in w riting which are ed to 
yoU. 1 0 ,a  

They hvC been ii1ed to go bck to their residefl 

t o  

- 

i. Three letters, written by Nial 
Chandra 	

s, Tu]-si Maya and oli 
Das, all of C.W.C. Zemabako 	

yousthfU1lY 

•;)T 

SI(D.P.JAAHTO ) 

j3a\!flgka'fl police Station, 
AizaWl : : 14izoram. 

00 

I 

VVI-0 
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IOfls. 

'3 

AF'F IDA VT' AS PflOOF or HAVING tO OBJECTION FOR THE SECOND 
MAPR lACE OF MY IftJSI3ANIJ NIR MAL CIiANDRA DAS WITH SMT. TIJLSI 
MAYA  

I Snt. 1)011. Dis daughter of late NJJ.moni S&Ia 	e*istinq. 

wife of.  Shri Nirmal Chandra Dao Vriver,  do hereby solemnly 
nil irind and dccl cire an foilow 

I ... ,. 	 Tht I cm the c<iiting legal wife of Shri Nirmal 

0 	
Chandra Das, we have three fon1e issue with my 

• 	

0 	
\ 	 hunband . 

02. 	That, I do heçeby freely and voluntarily decicred 

• 	L' 	• 	 that, j have no ary objection as a wife to get 

	

. ' 	 •. 	 jarr ied my hu sbancl with Smt. Tul si Maya, as we are 	' 

	

\r• 	 c?. 	 : 	are 11) want of jTiz 	child. 

	

\ 	 '3 	That, my huaband have married to Smt. ml 8i Maya 
wi. th  my OWfl Co r' sent and per mi n ion. 

• 	 I so hereby verify that the c ontents of this 

I 	 tfidavit is true to the best of my }nthledge. In 
wltneaae$ whereof 1 hereby put my signature on this 
30th December 199.13. AD. 

1)EPOMENT 

0 	 c]ropted as 	 L 	0 

per vprsion 	
. (• 

of ihp aff i- 	 0 

ant, pod the 	 0 

	

/1 0 •( ,l It 0 	 0 	
( sN'r 	DUL I DAS ) 	0 

plaIfleIJ to 	2. 
0 	,.:;il 	

•. H 
t:ho deponent 	 n:. 	i;J.yiied b 	re inc 

in th 1 nng- 

uae kiown 
to her and 

- 	
0 	 M,GTSThATE FiRST CLASS AIZAWL 

t1iece1fter  

	

• 	/ 	,, 0 	 -. 	 / 	

0 

/ 	0 	 - 	 • 	

' 0 

	

n.,,...-..., 	 , ........ ....... 0 	
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A_F F IA I T 

1. 
•J.Affidav.t as proof of marriagø in betwefl Smt. Tulsi Maya daughter 

of H.J3.Pradhafl (14 and Nirrn.kChandr8 Des driver N/E 4D Divn-.II 

Central Water CommissiOn ZemabaAiZl Mizorem. 

We the Shri Nirmal Chandra Das son of Sanatan Dg (14 and 

Smt.Tulsl Maya daughter of H.B.Pradhan (L) of Pushpak Zernabawk do 

hereby voluntarily jointly solemnlY affirmed and declared as follows 

1 	That otLt 
of natural have wevolufltarilY married each other anc 

both flCCCtC(i each other as busbafld and wife. 

ritually we married dn 14.11.90 at Pushpak iva Mandir 
as per Hindu lw and Sidur was put on the forehead of bridge. 

That, both theDridge and bridgroOm has fulfill the requisit 
condition as provides in the Hindu marriage act. 
We do hereby verify tha.t çcntent of paraS No. 1,2 & 3 are 

true, no material facts i3 conce-ji.Ejo  

in wLtne 	wheeof Ihjrtt0  set my hand €n this 30th days 

of ,DeC)e1 199e AM. 

• 	
.. 

!!i-- s 	 :'. 	•.,. 	 . 	EXECUTANT 

............................. 
1. C LALRE2A KAWLNI ) 	. 	. 

1. ( NmMAL CH.DAS ) 

• 	 rfLI' 

( 	 ( TULSI MAYA ) 

IITTM P A.  
• 	. 	:. 

signed bs r 

AIZAWL ........... 

	

- / 	,•. 

4 	 .. 	. -•-. . 	..MAGISIRATE FIBST CLAS 

	

/ 	•' 	

:' 	

. 	 • 

•1 
-. 

• 	 • 



I 	.. 	 . . 

CONFIDENTLM 

Gram : NEIDIV : Ai2awl.'' 	. 	Phone : 357266. 

a 

..NO:.NE.IP-II/COF- ?NLE 2. 	. 
Government of India 
Ndrth.Sterfl .InV. ivnII 
Cent r.l \Iatr Connission, 
Zernabawk, Aizawl-l7, 

/1999 
- 	:-- 	. 	•-. ... 	.' -'-'-! 	'''•. 

LO, 
74 

I... 

The Superfl 	L4 Eogineer, 
NorLh Easter 	x'westigat.iOfl Circle, 
CeriLra 1 
shil1ong-i.4;(MeghJ.aya)o 	. 

' 

Subject :— confidentia ltter -ubrnission regi. 

Ref 	 No 0 NEIC/Coflf-l99/3. 3 # dated 11-12-99, 

Sir, 	 .. 	 . 

,\ confidenti1 sealed letter addressed to 

Superinteflcl.ing Engineer, North Eastern Investigation 

Circle, Cenra1 Water Cou'tmission, shillong received 

from Shri N.C. Das, 14.V.Driveti is sent herewith for 

further necessary action p1ese0 

yours faithfully, 

R.K. BATHLA 
EXECUTIVE ENGINEER. 

Copy to :— 	-. 
N0C. Das, M,V. i)river for information0 

with reference to his letter dated 29-12-99, 

4 



To 

The S.iperint'rtdinq Enineer, 
North - 1a3tern Investigation Circle (c.W.c.) 
Jamir?Mansicn, Nongshilliang 
Shilloncj - 793014. 

Ref : 	 No. NEIC/Conf. - 1/99/C-333 on dated 11.12.99 

SubJ : 	 Representation answering your memorandum 
dated 11.12.99 mentioned above. 

Sir, 
With due respect and humble submission, I 

would like to represent, the following fact facts answering 

your memorandum a}ve mentioned for favour .Skind consider-

ation and necessary action please. 

That, by birth I belonçs to Low Caste 	Das which is 

one of the recognised Schedule caste by the constitution 

Of India, the con3titution (Scheduled castes) order 1950, 

R/A SUbs by schedule castes and scheduled tribes order 

(/unendment) Act of 1976 and I am serving as driver (Motor 

Vehicle) on the Cent'rl Water Commission since forthe 

last 23 yrs. and posted in Division NO. II at Aizawl 

Mizorarn since 9.8.83. 

That, the proposed departmental inquiry is mainly based 

on the report and the complained lodgdd by the E/E/cJC/ 

Division - II Zemabawk for alleging me cneating problems. 

for other staff and also violation of peacefull low and 

orders In the departmental administration are do hereby 

3:trongly denied. 

That, thereafter the E/E have submitted an firs infor 

ination report to the 0/c Bawngkawn POlice Station AizaWl 

Mizoram. 

That I an a Hindu by religion and born and brought up 
in Hindu Family. That as per basis of a Hindu marriage, 

it is said that a Hindu is born on earth with certain 

speciLied mission of life viz, to acquire 'Dharma' 

'l(ama' and 'Moksh' The Hindu shastras also 

prescribed that without a wife a dviJa is incompetant 

to do enjoined rites. It has been said that Marriage 

alone makes one the fall man, and full women. 

Among the Hindus the marriage was considered 

a sacrament and it was obligatory because the birth of 

a son said to enable one to obtain Moksha'. 

rc9 	
The main concept of 'Hindu Marriage' arouse 

/•________ 	
out of religion and spiritual necessity. A Hindu's 

/ 

	

	 'rge to continue his family could be fulfilled through 

marriage alone. He knew it too well. He also knew that 

Cont4,,2/_ 
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without a Jeyitiiiiate son his line of generation could not be 
contiud further. Mariage among Hindus was thus a necessity 

a family flCcenity. It is also a religion necessity too, because 
the MukU of a Hindu dependedupon the existance of a 'son who 
could only carry him to heaven and deliver him from the ' Put 
Narka'. Thus a son born in the Hijidu family is known a 'Putza' 
because he librate h12 father from 'Put Narka'. 

5.That, it eSsential for a Hindu to have Own natural 'Son inorder 
to fulfill the religious onligatiori as w4 as for the survival 
of ancestal line of Heridity. 

6.That, all the memorandum and charges for the proposed depart-
mental inquiry are denied. 

' 7.That, o solemnjsation marriage.•j.s a3 perfozmcd as required. 
by the existing Hindu low as alleged. 

8.That, it is a facts that we are thre.brother and all are 
married, but a havd any male issitil1 date, And now I 

have a three daughter, there Is no hope for having a male 
issue in future. 

A s such the condition of our, family and the existing 

generation, there is every pssibilitjs stop gape of our 
8uccesor if there is no malv born child in our family. 

Therefore it is earnestly pray your honour kindly 
to grant a permission to marr' another wife only for the 

fulfillment fo my rel3gi.ous obligation 	for the pleasure 
of wQrldly life. As having a,son is bonofide requirement for 

the attainment of Salvation, as per Hunduls belivea. 

9.That however if such permission can not be grant a person who 
is belonging to minorities scheduled caste, it is also most 

humbly pray to your honour kindly aU.ow me to go on voluntary 
pension without any hindránced as per permissible rules. 

I 
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Yours faithfully, 

(tIRMAL CHANDRA DAS) 
Driver, 

Central 'iater Conhinjssjo 
NEID - II, Aizawl. 

... 
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GOVERNMENT OF INDIA 
Office of the Suporintending EngIneer 

NORTH EASTERN INVESTIGATION CIRCLE S  CENTRAL WATER COMMISSION 
JAMIR MANSIQJI, NONGSHILLIANG, SHILLONG-793014 

NONETC/C0flf]/t:.C/c. 	
: 	

Date 

MF1ICRANDUfl 

The un(lersjncri 	(tC2 to hold an inquiry against 
S1. 	i.i "I Chnridrn Ds /C. T)rjvr under 1u]e 14 of the Central Civil 
Snr, 

	

	(1 . njfjc.-tlJri, Ciitr I ;fl(I Ane1 ) Puis, 19E5. The subs 
imputntmns ui. ionuct or misbehaviour in resnect of 

'J.rh 	inmiry iF prccs-1 oh' held is set out in the enclosed 
n 	.J's of chnre (nnexure .1). A statement of the 

j'• 	t-  h 	c 4 "d (fl(1( 	cr ::iJ 	h'jç nr in surnort of each nrtic le 
• 	 j I is t c,  f documen S by which, 

.. 	• 	 1- win', i- !'r n: ides of charqe are proposed 
'rT' 	lrt. 	n' ] 	 1\n n (', 7.: t i r es ill). 	 - 

7. 	 s - i 	n 	w/c j:vn is eirectci to submit within 
0 	 nt 	th: 	mic': nndim a wri ttofl statement of his 

t 	t.rt:e 	1eres t-  hn  heard in person. 

Pt i in o 	ci ti at. an inquiry will he held only in 
r'.t' 	c 	- }Tr;r' nrtjcis of chnrqc' as are not admitted. He should, 

(iCfl\r each article of charge. 

'3. 	 Sh:- i N.(. Das j; Iurt'er informed that if he does not 
suImit- 	iS 	1 	en s; t e'tinfl t 	f 	 on or be fore the date speci 
4 j.eci in 	ra 2 abc v , or does not anpanr in person before the 1nquirin 

' • 1hu '.'i:e 1Ti1s o rctuscs to comply with the provision 
of rule 1' of tThr' CCS ((-CA) Pubs 6  1965 or the oriers/djrectjons 
j 	ri 	 of he sai c rn, fhe incjuirinq authority may 
heir-i th 	ireu:r - ; n(ajnst: him OX lLiYt2. 

• 	 Contd.2/ 

• 	• 	• ---•,' 

- 	 • 	• 	 - 	- .fl..•.  

I 
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Atteutioi%of Sri N.C. Dai s is invi d o Rule 20 of the Cei'tral Civil Services 

(Conduct) Rules 3964, under vliic ni Goverunicill servant shaL bring or attempt to bring any 

political or outside influence to bca upon afly.St!2Crior atithont to 
	 er his interest in respect  

of mater pertaining to his scice under the Govnu1eflt. If any rprescntatiofl is received on his 

behalf from another person in respect of any 	
tter dealt witJ''l these proceeding i will be 

NC. Das is aware of such rcrccntatiOfl aid that it has been made at his 
presumed that Sri  

instance arid action will be taken against hint for .;iolation of Rule-20 of the CCS (Condu) 
Rule 

1964. 	 . . 

The recipt of the  n,IornUtfl inay be aeknowIoded. 

End: As above 	
(s.C. AwasU/y) 

Superintending Engineer 

To 	

0 

V' Sri Nirinal Chandra Das 	
0 

• 	 Motor Vehicle Dii 'cr 	
00 	

0 

Through Exccutive Engineer 

 

North Eastern 1nv, Divn No.!( 	
0 

CWC, Aizawl-17 (Mizoram). 

Copy to Executive Engineer, N nih Estern mv. Di ii. No.11, CWC, .Aizawl 1 ,  infonnation and 

necessary action. 	 •. 	

0 

• 	 .• 	 . . 	
0 

• 	

0 


